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under ‘reserved ~category’ has been
unde:r the consideration of Govern-
ment; and .

(b) if g0, the main points thereof?*

TH: MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
AND DEPARTMENT OF PARLIA-
MENXN1 ARY AFFAIRS (SHRI P, VEN-
KAT»rSUBBAIAH): (a) No, Sir.

{b) Does not arise,

Complaint made to Director General,
1LO by Indian Trade Unions

1697, SHRI K RAMAMURTHY:
Will the llinister of LABOUR be
pleasce o gtate:

"{a) the reasons for the de.ay in
our ralifying two basic ILO conven-
tion; regarding freedom of Assotio-
tion &7 the right to organize and
collective bargaining; and

{b) whether the Freedom of Asso-
ciation Committee of the ILO hag been
arkegq by the Director General of ILO
10 go into the complaints of Indian
Trade Unions about the alleged arrest
of 50009 trade union workers during
the 1ecent industrial strike?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI
DHARAMVIR). (a) The basic prin-
cipies incorporated in Convention No.
87 concerning Freedom of Association
and Protection of the Right to Orga-
nice, 1948 and Convention No 98 con-
cern:ng the Right to Organise and Col
lect,ve Bargaining, 1949 are being
complied with in substance. However,
it ha: not been possible for India to
rati{y these Convention; because of
certain admini<trative and technical
difficulties,

(b) Yes. Sir,
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Letters written by M Pg to Ministers

1699. DR. A U. AZMI: Will the
Minister of HOME AFFAJRS be
pleased to refer to the replies given
to USQs, 8225 and 4507 on 22nd April,
1981 and 16th September 1981 respec-
tively regarding Jetters written by
M.Ps to Ministers and state:

(a) whether instructions exist re-
garding prompt attention to letters
received from M.Ps what are the in-
sinuating reasong that they are not
replied to expeditiously .not only by
the Ministers but by the officials ; .as
well anq what tangible steps . have
been taken /contemplated to ensure
judicious implementation of the laid
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